Sale of rhy

PUBLIC NOTICE FOFR E-AUCTION FOR SALE OF ASSETS UNDER

AUCTION SALE NOTICE JJj

HE SECURITIZATION & RECONSTRUCTION OF

INANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST ACT. 2002,
Date of E-Auction 20.01.2023 from 01:00 pm to 05:00 pm

the wabsite https:flibapi.in.

)

Authorized oeneemruco IlANl( had rahen Possession of the following propertyfies pursuant to the notice issued under Sec 13(2) of the S
Enforcement of Securily Interest Act. 2002 in the following loan accounts with right to sell the same on "AS IS WHERE 1S BASIS and AS IS WHAT IS BASIS & WHATEVER THERE IS BASIS &
WITHOUT RECOURSE BASIS" for realization of Bank's dues plus interest as detalled hereunder and whereas conseguent upon failure 1o repay the dues, the undersigned in exercise of power
conferred under Section 13 (4) of the said Act, proposes to realize the Bank's dues by sale of the said property/fies. The sale will be done by the undersigned through e-auction platform provided at

andR

to Bank under Securitization and Reconstruction of Financial assets and Enforcement of Se:;urrly interest Act. 2002 (No, 54 of 2002) whereas, the
itizat ction of Financial assets and

C-78/1 Pratap Vhar, Vill- Noor
Nagar, Delhi Road, Meenut-
250001 Guarantor: Rahul
Dhawan Sio Yogesh Dhawan
Address 1: H.no 38572C-A, New
Dev Puri, Meerul-250002.
Address 2: Flat no 20, 2nd floor,
Plol no C-79, C-B0 & C-78/1,
Pratap Vihar, Vill- Noor Nagar,
Delhi Road, Meerut - 250001

250001. Particulars of titte Deed Sr. No.-2292
dated 31,03.2017 registered at Sub Registrar- 1Ii,
Meerut. Bounded As: North- Common passage &
stair South- Flat no 22 East- common passage
and stairs and 12 ft wide road on ground Floor
West- Plot no C-78.

other charges

DESCRIPTION OF IMMOVABLE / MOVABLE PROPERTY
DEMAND/ RESERVED PRICE|a) Date & Time for Detail
+| Branch IName of Address POSSESSION | /EMD 10% BID |inspection of Am‘:‘:’d Branch Address
Borrower/Guarantor Details of Propertylies NOTICE DATE INCREMENT | Property officer
& OUTSTANDING AMOUNT B) Date & Time of
AMOUNT E-Auction
1. | Branch: Meerut College  |All that Part and parcal of Residential Flal bearing | 26.10.2021 Rs. 11,34,000/-
Borrowers: Mr, Anuj Bhardwaj |Pvt No 26, 3rd floor at Plot no. C-79, C-80 & C-T8/| 01,01.2022 Rs. 1.13.400/-
s/o Sh.Najpal Sharma Rio Flat No |1 (part of) consisting khasra no 21132114 & 204, 5 0 o= L
26, Plot no. C-79, C-80 & C-78/1 |Pratap Vihar, Near Sarswati Lok, Dethi Road, Vill- per Rs. 10,000/-
(part of) Pratap Vihar, Delhi Noor Nagar, Mearut (U.P.) area measuring 55.74 | mo o ononiee Physical
Road, Vill- Noor Nagar, Meerut- | Sg. ML Property Owner Shri Anuj Bhardwaj and | po 44 40 400.88| Possession
250001. Guarantor : Shri Smt. Seema Sharma Title Deed No.-2236 dated |~ . Interest &
Jitendra Singh Slo Yashpal 30.03.2017 registerad with Sub Registrar-lll, | 0. charges
Singh R/o 1027/5, Seclor 1, Meerut. Bounded As. North- Common wall thereafter
Madhavpuram, Meerut-250002. |Common Passage & Stairs, South- Common wall
thereafter Flat Mo. 27, East- Common wal
thereafter Plot No. C-BIV1, West- Common wall
thereafler Common Passage & Stairs
2. | Branch: Meerut College All that part and parcel of the property in the name| 04 092021 Rs. 12,68,100/-
Borrowers: Mrs. Meenu |of Smt Meenu Agarwal WO Pawan Kumar Agarwal |13 11,2021 Rs. 1,26,810/-
Agarwal W/o Pawan Kumar |consisting of residential flat on ground floor area = o i o — 12.01.2023 UCO BANK Meerut
Agarwal & Mr. Pawan Kumar |[Measuring 50.37 Sq. ML, bearing private no. 4, ik Rs. 10,000/~ | a) By 13.01. Ms. Colloge 81, PL.
Agarwal S/o Shiv Kumar Agarwal |constructed on part of piot no. C- 79, C-80 & C-| o o Physical belwaen Pumnima | Sharma Road, Meerut
Rlo C-67, Saraswati Lok, Delnl |78/1, consisting of khasra no. 2113, 2114 & 294| o " o0/op cas'on | Possession 10 am to 5 pm Garg | Uttar Pradesh-250001
Road Meerut-250002, (situated at Pratap Vihar, Delhi Road, Meerut|" ) o by s b} Auction On Contact: Contact No -
Guarantor: Sanjay Kumar Sio |Particulars of tile Deed: Sr. No.- 8586 dated other charges mn.’m1 8392907099 E
Atar Singh, 846/4/4, Sector 1, |02.08.2016 registered at Sub Registrar-ill, Meerut 20.01.2023 Mail- meecol@
Madhavpuram, Ram Leela |Bounded As: North- Flat private no. 3 & common botween ucobank.co.in
Ground, Meerut, UP-250002.  |passage & slairs South- Property of Saraswati Lok 01:00 pm
Colony East- Plot no. C-81 West- Common -
Passage thereafter Rasta 12 feet wide to 05:00 pm
3. | Branch: Meerut College All that part and parcel of the property in the name| 04 .09.2021 Rs. 13,50,000/-
Borrowers: Mr. Kuldeep Rastogi |of Mr. Kuldeep Rastogi Sfo Kishan Chand Rastogi|  12.11.2021 Rs. 1.35.000/-
Slo Kishan Chand Rastogi ing of A flal area 10| Amount tue a5 S
Address 1: RIO 333, Sector 65574 Sq. Mir. on 2nd floor, bearing private no 23 per Rs. 10,000/-
Jagriti Vihar, Garh Road. Meerul| constructed on pant of plot no. C-79, C-80 & C-78/1| Demand Notice: Physical
-250004 Address 2: Flat No. 23. | consisting khasra no 2113, 2114 & 204, at Pratap | Rs. 11,23,333.16| Possession
2nd floor, Plot no C-79, C-80 & |vinar VAl Noor nagar, Delhi Road, Meerut —| plus interest &

Website https:/iibapi.in. 2. Bidders have to visit fi

details, submitting Bid Documents, Training’ Demonstration, Terms & Conditions for Online Infer-se Bidding etc., For any property related query you may contact the Authorised nfﬁoechranch
mentioned above 3. This Notice is also 10 be lrealed as 30 days Stalutory Sale nolice lo borrowers and Guarantors Under Rule 9(1) of Securily Interest (Enforcement), Rules 2002, 4.
Prospective buyers may visit Website https:. Hlbapl iu formore details aboutthe nmneny

TERMS & CONDITIONS: 1. The e-Auction is being held on “AS IS WHERE IS" and “AS IS WHAT IS BASIS". 2) . For details of property. Term and Conditions interested bidders must visit

Jauetianh.

jsp for n

jsp

g Login ID & P

Website hitps:/iww

Date: 29.12.2022

Places: Meerut

Authorised Officer

PUBLIC NOTICE

Form No. INC-26
[Pursuant to Rule 30 theCompanies
(Incarporation) Rules, 2014]
Advertisement to be published in the
newspaper for change of registered office
of the Company from one state to anaother
RUDR SHIVA INN PRIVATE LIMITED
Regd. Off: WZ-245/2 Madipur Village,
New Delhi-110083
CIN : U5S5101DL2019PTC348241
BEFORE THE CENTRAL GOVERNMENT
NORTHERN REGION, DELHI

In the matter of sub-section (4) of Section 13
of Companieshct, 2013 and clause (a) of sub-
rule (5) of rule 30 of the Companies
(Incorporation) Rules,2014

AND
In the matter of RUDR SHIVA PRIVATE
LIMITED {*The Company”jhaving itg
registered office at WZ-245/2 Madipur
Village, New Delhi-110063

NOTICE

Notice is hereby given to the General Publig
that the Company proposes to make
application to the Central Government under;
section 13 of the Companies Act, 2013
seeking confirmation of alteration

of the Memorandum of Association of Ihe

...Petitioner
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Arbitrator
FORM A
PUBLIC ANNOUNCEMENT

[Under Reguiation 6 of the Insolvency and Bankruptcy Board of India
(Inseivency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
RELEVANT PARTICULARS
1 [Name of Corp Debtor VEDA CHEM PRIVATE LIMITED
2 |Date of incorporation of Corporate Deblor | 26/1272012 {STATUS AS ON DATE “STRKE OFF
3. | Authonty under which Corporste Debior is
lincomoraled | registered
4 Cuporaie !de'ﬂm' No ! Limited Liabiley

strar of Companies - Dethi
(STATUS AS ON DATE “STRIKE OFF)
US19000L2012PTC246679
No. of Camotate Deblor | (STATUS AS ON DATE "STRIKE OFF")
Adidress of the regstersd office ant |- 1621, Chittaranjan Park,
[principal office (f any) of Corparate Debior | New Dehi - 110019

]

] hsulu ammencement date in 23rd December, 2022 (crder copy from NCLT
al Cerporste Deblor received cn 27t December, 2022)
T 25thJune 2023

Enmm date of closure of insoivency
uficn process

Company in terms of the Special
passed at the Extra Ordinary General Meeting

& {Narme and Regisiration number of the RAVINDER KUMAR SHARMA

held on Saturday, the 17th Day of D b
2022 to enable the Company to change its
Registered Office from “NCT of Delhi” ta
“State of Uttar Pradesh™.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the Company may deliver
either onthe MCA-21 portal
(www.mea.gov.in) by filing investor

acting as Intedm | Reg. No. IBBIIPA-00GNP-NOD331/2021-2022 /113558
Emall D: cirpredachamgmail com

B-21150. Safdarjang Enclave, New Delhs - 110029
Email ID; crpvedachem@gmai. com

821160, Safdarjang Enciave, New Delhi - 110020
Emal ID: crpeedachemBgmal.com

Resolulon Professionl
4 |Address & emal of the interim resolution
professional, as registered with the board

10| Address and e-mail fo be used for
sormespendence with the Interm
P

11.| Last date for submission of dsms 10th January 2023
12 cmorm ﬂm mmsrdammm( Nal Appicabli
clion 21,

complaint form or cause to be delwered of

send by

post of his/her
supported by an affidavit stating the nature of 15| Names of insolvancy projessionls iduried| Not Appkcable
his/her interest and grounds of ifion to

d,.-n.

The Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
floor, Paryavaran Bhawan, CGO Complex,
Mew Delhi-110003within fourteen days of lllB_
date of publication of this notice with acopy tg
the Applicant Company at its registered officg
at the address mentioned below: WZ-245/2

Madipur Village, New Delhi-110063

For and on behalf of the Applicant |

RUDR SHIVA INN PRIVATE LIMITED

Director : Harindar Singh

fw%,i“ap‘.in

d names for gach daw

4 (o) Relevant forms availabie at

(b} Details of authorized represantatives
are pvaisbl at

Nalice is heretry given that the Hon'ble National Comgany Law Tribunal, Deli Banch-lil has ondéred e

commencement of  corporata msolyency resolution process of the VEDA CHEM PRIVATE LIMITED on

23rd December, 2022. | Order raceived by IRP on 27th Decamber, 2022)

The craditors of VEDA CHEM PRIVATE LIMITED, are heraty called upon ko submit thesr claims with proaf

on or before 10%h January, 2023 to the intedm resolulion professional ai the emal 1D and address

mentioned againstentryNo. 10

Thefinancial creditors shall i1 claims with pr

submit e ciaims with proof in person, by pastof by ekectroric means.

Submission of false or misleading proofs of claim shall attract penalties.

) Web Link: nips b gov.nienhomelGowmioads |
(bl Not Applicabile

af b

nly. ARother may

Date: 20.12:2022 e hmier RAVINDER KUMAR SHARMA
Place: Delhi Date : 28,12 2022 Interim Resolution Professional for Veda Chem Private Limited
Plags: Dalhi Reg. No.: IBBIIPA-003NP-N00331/2021.2022 113598

New Delhi o o o a3

FRIDAY. DECEMBER 30. 2022

WWW.FINANCIALEXPRESS.COM



